
NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL 	 ) 

ORDER NO,10,DAT 12-10-1999. 

In this case, on 16-09-1999,it was 

subrrd.tted by learned ccunsel for the applicant 

Mr.S.K.Patnaik, that he wants 7(seven) days time 

to obtain instruction if the matter has already 

become infructucus Thereafter, three adj cu rnmen ts 

have been given but learned c curisel for the 

applicant has not been able to cDtain any 

iriStructicn.In View of this,we have gone thrcugh 

the records and heard the Learned ca.insel for the 

applicant Mr,Pathaik  and Mr.S.Behera, learned Addi; 

standing Ccji.nsel appearing for the Departmental 

Respondents. In  this OA applicant is the postal 

Printing Press Employees Union,at Chandaka IndustrEl. 

Ccxnplex,Blllbaneswar represented thrcugh its General 

secretary Shri Manoj imar patnaik. Under C11Se-B 

of sub Rulg-5 of Rule-4 of CAT (Prccedure) Riles, 

it has been provided that an applicaticn before 

the Tribunal can be entertained by a grcup of persons 

including an Union representing the enplcyees of an 

organisaticn but in that case bides the Union cde 

of the employees affected aust also jctn as a 

petiticner.In this case, the applicant is the Unicn 

and it is represented by the General Secretary 

Mr.M.K,Patflaik. There is no averments in this OA. 

that Mr.M.K.Patnaik  is the aggrieved party.n view 

of this, theaA is not maintainable for non-joinder 

of party. 

In view of this, we hold that the 

application is not maintainable and the same is 

rej ected as not being main taina I.e. N0CCt 

Merflber(JUdiCial) 


